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1 The grievance raised in this letter petition is that the muck which comes out from
khadiya Mines is thrown in River Saryu which is affecting the free flow of the river. Further
allegation is that Khutani Power Company is operating a mobile stone crusher without any
sanction and company has constructed a road on the Forest/panchayat/Civil land without any
permission and the mining operation in District Bageshwar and Pithoragarh boundaries are being
done in violation of the EC/CET/CTO condition/ environmental norms. It is stated that Khadiya
Mines and Bhutani Power Project are on the same river and at a distance of 50-150 meters.

2- A perusal of the letter petition reveals that substantial issue relating to environment is
involved in the matter.
3- Hence, at this stage, we deem it proper to form a joint Committee comprising of the

Member Secretary, State PCB,representative of Member Secretary,CPCB and the District
Magistrate, Bageshwar. The District Magistrate, Bageshwar will act as nodal agecy for
coordination and compliance. The Committee will carry out the spot inspection and ascertain
truthfulness of the allegations made in the letter petition and the extent of violation of
environmental laws, if any, by the Project Proponent and submit a factual report. If the allegations
are found to be correct, then appropriate orders will be passed for issuing the notice to the Project
Proponent before taking any further action on the report.

4- Let the report be submitted on or before the next date of hearing by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF an not in the form of
Image PDF.

5- List on 04.01.2024.
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 The grievance raised in this letter petition is that the muck which comes out from Khadiya Mines is
thrown in River Saryu which is affecting the free flow of the rivgr. Further allegation is that Khutani
power Company is operating a mobile stone crusher without any sanction and company has constructed
a road on the Forest/Panchayat/Civil land without any permission and the mining operation in District
Bagheshwar and Pithoragarh boundaries are being done in violation of the EC/CET/CTO
conditions/environmental norms. It is stated that Khadiya Mines and Bhutani Power Project are on the
same river and at a distance of 50-150 meters.

« A perusal of the letter petition reveals that substantial issue relating to environment is involved in the
matter.

s Hence, at this stage, we deem it proper to form a joint Committee comprising of the Member Secretary,
State PCB, representative of Member Secretary, CPCB and the District Magistrate, Bageshwar. The
District Magistrate, Bageshwar will act as nodal agency for coordination and compliance. The
Committee will carry out the spot inspection and ascertain truthfulness of the allegations made in the
letter petition and the extent of violation of environmental laws, if any, by the Project Proponent and
submit a factual report. If the allegations are found to be correct, then appropriate orders will be passed
for issuing the notice to the Project Proponent before taking any further action on the report.
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1. The grievance raised in this letter petition is that the muck which comes out
from khadiya Mines is thrown in River Saryu which is affecting the free flow of the river.
Further allegation is that Khutani Power Company is operating a mobile stone crusher
without any sanction and company has constructed a road on the Forest/panchayat/Civil
lnd without any permission and the mining operation in District Bageshwar and
Pithoragarh boundaries are being done in violation of the BC/CET/CTO condition/
environmental norms. It is stated that Khadiya Mines and Bhutani Power Project are on
the same river and at a distance of 50-150 meters. '

75 A perusal of the letter petition reveals that substantial issue relating to
cnvironment is involved in the matter. ; i
3 Hence, at this stage, we deem it proper 1o form a joint Committee comprising

of the Member Secretary, State PCB,representative of Member Secretary,CPCB and the
District Magistrate, Bageshwar. The District Magistrate, Bageshwar will act as nodal
agecy for coordination and compliance. The Committee will carry out the spotjinspection
aod ascertain truthfulness of the allegations made in the letter petition and the extent of
violation of environmental laws, if any, by the Project Proponent and submit a factual
report, If the allegations are found to be correct, then appropriate orders will be passed for
issuing the notice to the Project Proponent before taking any further action on the report.
4. Let the report be submitted on or before the next date of hearing by e-mail at
judicial-ngt@gov.in pre ferably in the form of searchable PDF/OCR Support PDF an not in
the form of Image PDF.
. List on 04.01.2024.
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10. State Govt. will issue final G.Q after submitting the CA scheme of Rs. 19, 61,802/-, in

original. '
11. The user agency shall undertake afforestation along the periphery of the reservoir and canals (as
applicable).

12. The User Agency shall obtain the Environment Clearance as per the provisions of the Environments!
{Protection) Act, 1986, if required.

13. The User Agency shall carry out muck disposal at pre-designated sites in such 2 manner so as to
avoid its rolling down.

14. The damping area for muck disposal shall be stabilized and reclaimed by planting suitable species
by the user agency at the cost of project under the supervision of State Forest Department. Retaining
walls and terracing shall be carried out to hold the dumping material in place. Stabilization and
reclamation of such dumping sites shall be completed before handing over the same fo the State
Forest Department in & time bound manner as per Plan.

15, State Govt. shall ensure that the user agency shall comply the provisions of the all Rules, Regulation
and Guidelines issued for laying transmission line in forest areas the time being in force, as
applicable to the project,

16. The boundary of the forest land being diverted shall be demarcated on ground at the project cost, by
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number,
DGPS coordinates, forward and back bearing and distance from adjoin pillars etc.

17. The User Agency and the State Govt. shall ensure compliance to provisions of all Acts, Rules
Regulations and Guidelines, for the time being in force, as applicable to the Project.

18. User Agency shall submit the annual self compliance report on the conditions stipulated in the
approval to the State Government and the concerned Regional Office of this Ministry.
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MINING PLAN

Category-OFM
t

WITH /
SIVE MINE CLOSURE PLAN

Wld ] otification No. 844/VI1-1/2015/68-Kha/2015 Dated 31/07/2015 and Notification
e m'. 1589/VII-1/2015/68-Kha/2015 Dated 07!10!2015)

Village- Pagana s o
Tehsil- Kafaligair 2 ,/éf:@/
District- Bageshwar T, e

NAME OF THE MINERAL- SOAPSTONE
TOTAL AREA: 12.418 ha. (None Forest) «

Mining Plan Period-For Five (5) Years, me Lease Deed "ﬁ‘ééz&t?ﬁtiu')ﬁ

'."‘

T4 PR

At ? ia%"‘_“‘n( #
ate

,- 3 '(f'.‘.“ e o Ly

sy
-

APPLICANT/LESSEE
Sh. Ganesh Datt Nainwal S/o Sh. Kesaw Datt Nainwal
Village- Pagana, Bageshwar, District- Bageshwar

Uttarakhand
PREPARED BY AFPROVED
BHUWAN JOSHI Ty w—

Empanelied Geologist, RQP- IBM, UK, HP, J&K
Forest & Rural Development Cell (FRDC)
Empanelment No. URRDA/2008-09/3190
Govt. of Uttarakhand
RQP, Registration No.ROP/DDN/I80/2009/A
Indian Bureau of Mincs
Govt. of India

M. Kha,/RQP/DDN/01/2016

Progresyive G -alnge;.yf & Geotechnical Services (IG5}

RO L) LY E R
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e Regional Office

A—————————
UTTARAKHAND

e Uttarakhand Pollution Control
= = ' ntrol Board
YL Awas Vik
1oL W as Colony
e Haldwani

Analysis Report on Surface water

~ Name of River/Lake

Saryu River
District-Bageshwar

Sample Collected by Dr. D.K Soni Dr. D.K Joshi
(R.D CPCB) (R.O UKPCB)
Smt. Monika Sh. Virendar Kumar
- (SDM Bégeshwar)  (DGM Bageshwar)
Date of Collection of Sample 06.12.2023
Date of completion of analysis 13.12.2023

Sampling point

Dfs of Ganesh Dutt Nainwal Mine, Pagna

District-Bageshwar

S.No. Parameters Values Test Method
3 Colour i Colourless Visual
2 Odour Odourless Sensory
3 Temperature(°c) 12 By Thermometer
4 pH . 7.38 7 Electrometric
8 E Conductivity (Umohs/cm) 360 Electrometric
6 BOD (mg/L) 1.8 Titrimetric Method
7 COD (mg/L) 5.0 : Dichromate Reflux
8 Hardness (mg/L) as CaCO; 278 EDTA method
9 Calcium (mg/L) as CaCO; 160 EDTA metr.xcd
10 Magnesium (mg/L) as CaCO, 118 By Calculation
Visual titration
11 Alkalinity (mg/L.) 188 ‘
: 13 Argentrometric
12 Chloride (mg/L) :
; i 249 Electrometric
13 Total Dissolved Solids (mg/L)

. v
@%\*’ i
Scientific Assistant AssTi. Scientific Officer Regional Officer
ci |
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UKPCB

HEAD OFFICE
Uttarakhand Pollution Control Board
“Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehradun (Uttarakhand)

Web : www.ueppeb.uk.gov.in, E-mail 1 misukpebi@yahon.com
Ph. No. 2076157, 2976158, 2607092

UKPCB/HO/Con/ G-236/2022/ | \{|3, Date : 2Y.11.2021
REGD. POST
To,
Sh. Ganesh Dutt Nainwal,
S/0. Sh. Kesaw Dutt Nainwal,
Vill. Pagana, Distt. Bageshwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as a pplicable (to be referred hereinafter as Water Act. Air
Act and HW Rules respectively).

CAF ID - 29727 Application No. — 1648669
CCA (Fresh) Date :- 02.11.2022

CCA is hereby granted to Sh. Ganesh Dutt Nainwal, S/0. Sh. Kesaw Dutt Nainwal for mining of
Soapstone at Vill. Pagana, Tehsil Kafligar, Distt. Bageshwar subject to the provisions ol the
Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-

b This CCA is granted for the period upta 31.03.2023 and valid for mining of following
product(s) with Capital Investment/Net Assets Values Z 35.0 Lacs. -

S. No. CTE Present CCA (Fresh)
Product Quantity Produet Quantity
(Per Year) (Per Year)
] Soapstone 26330 MT | Soapsione 20330 MT

2. Specific Conditions under Water Act :-

(1) The daily quantity of effluent discharge (KLD) :-

CTE Present CCA (Fresh) l
Trade Effluent | Nil Nil bt J
Sewage . . S i
(ii) Trade Effluent Treatment and Disposal :- ....................... Nl s v viwessies cinniuss

(iii) Sewage Treatment and Disposal - The applicant shall provide comprehensive Septic
Tank/Soak pits as is required with reference to influent duantity and quality.
3. Conditions under Air Act :-

(i) The applicant shall not use any fuel.

(i) Unit has to maintain ambient air quality and ensure that the same be kept within norms
as prescribed under Environment (Protection) Rules, 1986.

(iii) Unit has to follow ambient noise standards for night and day time as prescribed for
respective areas/zones which are as follows :-




6.
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Standards | Industrial Area |Commercial Area | Residential Area| Silence Zone

for Noise| pay | Night | Day | Night | Day | Night | Day | Night

level in | .. - v i
db(A) Le:} filrze time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

time time time

Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :- There shall not be any hazardous waste, hence this rule is not
applicable. : '

This CCA is valid for Extraction/mining of Soapstone by the process of Open cast semi
mechanized method without adopting drilling & blasting operation only. "

Compulsory documents to be submitted by the Industry/Unit :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area. '

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

retary

Member
@‘L/ )

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwani, Distt. Nainital for

information and compliance of the same.
. W

% Environment Engineer
U™
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KPCBI

Anncxure

Specific Conditions:

10.

11

12,

16.

17.
18.

The Occupier shall under take mining in conformity with approved Mining Plan with the
conditions and Rules prescribed in this regard, and instruction issued time to time.
The Occupier shall make permanent piller(s) along the boundary of the mining area and shall
display details as- Name of Occupier, Lease Date & Validity, Lease Area etc. at prominent
place.
The Occupier shall ensure that whatever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.
The Occupier shall ensure regular water sprinkling in critically prone to air pollution and
having high levels of Particulate Matter (PM) such as loading and unloading points and all
transfer points.
The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that due to this activity the hydro-geological refine of surrounding arca
shall not be affected.
Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehicles
carrying the mined material/over burden shall not be overloaded.
Mining of soap stone only shall be carried out as per approved mining plan. Drilling/blusting
etc shall be carried out only after prior approval of the Competent Authority.
Periodical medical examination of workers engaged in mining activity shall be carried out and
records maintained. {
The Occupier shall take all precautionary measures during mining operation for conservation
& protection of endangered fauna & flora etc.
No change shall be made in mining technology and scope of mining work without prior
approval of competent authority.
Mining shall be carried out in stipulated time and duration as permitied by competent
authority.
The Occupier shall comply with the directions/instructions issued by the competent authority
from time to time.
The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously.
The occupier shall comply with the Environment Management Plan and shall exccute
proposed environment management activities, scrupulously.
Overburden generated from the mining process shall be managed and restored as per approved
mining plan. lllegal disposal/dump of overburden shall be treated as non compliance.
The Occupier(s) shall mark the mining area as per allotted mining lease by Competent
Authority and mining shall be carried out only in approval mining area.
The Occupier shall ensure to submit Ambient Air Quality, Report at quarterly basis,
The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance, this CCA
shall stand withdrawn,
The Soapstone mining capacity shall not exceed the mining Lapdml\ as permitted by the
Directorate of Geology & Mining, Uttarakhand.
‘The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued by this
Board.
Mining and other allied activities shall be carried out such a way so that ambient air quality of
the area does not exceed the prescribed limit.
The Occupier shall strictly adhere to the provisions of the Water Act, Air Act. Environment
(Protection) Act, and Rules/Notifications made thereunder.
The applicant shall strictly avoid the usage of single use plastics in the premises us per
the list of banned single use plastics mentioned in the notification of MoEF&CC,
sovernment of India dated 12.08.2021 and notification of Uttarakhand Government
issued vide letter no. 84/XXVIII-1-20-13(11)/2001 dated 16.02.2021.

olC
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General Conditions:-

b

LFS

9.

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least
once in a three month from the laboratory recognized by the MoEF&CC and shall report to
the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use any
new or altered outlet for the discharge of effluent or gases emission or sewage waste from the
unit. : -

Treated waste water and domestic waste water ghall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report
of stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is
found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant.
The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be
leak-proof.

The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.
Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to
the Board’s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation
of industry, it shall be imperative to stop production in theJndustry with immediate effect and
such information shall be reported to Board’s offices. The industry shall be liable to pay
compensation also in such cases as decided by the Competent Authority.

The applicant shall apply before the 60 days of expiry of CCA or any change i production
types/ production capacity/manufacturing process/capacity enhancement eic. Or any change in
offluent discharge point or emission point. '

The Board reserves the right to revoke/add/modify any stipulated condition issued along with
CCA, as may be necessary.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
waste without permission of Board.

Environment Engineer

&l
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A\l L'FE 49 . HEAD OFFICE
l" I ' Uttarakhand Pollution Control Board
\\ d Lifestyle For “Gaura Devi Paryavaran Bhawan”

Envirciment 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092

Letter No: UKPCB/HO/Con/G-236 2023/ 1319 " Date: 0.9./22023
- Speed Post CAF 1D-29727

M/s Sh. Ganesh Dutt Nainwal, CCA-Renewal

S/o Sh. Kesaw Dutt Nainwal
Vill- Pagana, Distt- Bageshwar

Sub: Application for Consolidated Consent and Authorization (CCA) under Section-25/26
of the Water (Prevention and Control of Pollution) Act, 1974; Section-21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended thereafter and
authorization under Section-6(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 - reg.

Please refer to your application for Consolidated .Consent and Authorization (CCA) dated
(Application no. 3414763) under above said Acts /Rules for soapstone mining at village Pagna,
Distt Bageshwar and inspection of the Unit carried out by the concern Regional Office on dated
06.12.2023. Your application and recommendations of Regional Office are examined and your
attention is drawn on following short comings:

1. The overburden generated from soapstone mining was not handled protected
appropriately.
2. The occupier has not provided required safety measures for handling of overburden.

From above, it is evident that occupier is not complying with conditions sof CCA issued by the
Board. In above circumstances and in public interest, Consolidated Consent and Authorization
(CCA) to M/s Sh. Ganesh Dutt Nainwal, S/o Sh. Kesaw Dutt Nainwal, Vill Pagana, Distt
Bageshwar cannot be permitted for discharge of domestic/trade effluent air emission and
handling of hazardous wastes. Therefore, your CCA application under the Water (Prevention
and Control of Pollution) Act, 1974; Air (Prevention and Control of Pollution) Act, 1974 and
the Hazardous and Other Waste (Management, Disposal and Transboundary) Rules, 2016 is
hereby refused. You are directed to remove/rectify the short comings/discrepancies within 30
days of refusal of CCA application and submit fresh application along with initial fee, requisite
bank guarantee and compliance of above point, through the OCMMS (Online Consent
Management and Monitoring System).

In case of non-compliance of above, action shall be initiated against the Unit under the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986 as amended thereafier, which
includes directions for closure, regulation of industry, operation or process and stoppage or

regulation of supply of electricity, water or any other service.
(s.l{ét;aik)

ol Member Secretary

Copy to: Regional Officer, Uttarakhand Pollution Control Board, }T(egional Office,
Haldwani, Distt- Nainital for information and necessary action.
Memh&eww
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State Level Envirorment
Assessment Authority,

vindiranagar  Colony,
Road, Dehradun- 248006

{Constituted by

Change Government of India.)
Phone No- 0135-3510581

Ministry
Environment, Forests and Climate

Impact
653,

Seemadwar

of

Email- seiaa.seac.uk@gmail.com

E.C.No-1.S £-01(95)/2019

T
.)// Shri Bharat Singh Bhakuni,

Sfo Shri Anand Singh Bhakuni,
R/o- Tehsil Road, Dist.-Bageshhwar.

Dated- 7, [ -07-2021

Sub: Environmental Clearance under EIA notification dated 14.09.2006 for Extraction of
Soapstone in Khasra no. 1932, 1942, 1950 and others, Vill- Pagna, Tehsil & Dist-
Bageshwar. (Area 4.944 Ha.)

Kindly take reference to your online proposal No SIAIUK/MIN/BOT77/2019 submitted to SEIAA

Uttarakhand regarding aforementioned subject. The details about the project site and proposal for EC

~ as per the documents submitted by the project proponent is as under:-
8. No Details 1 & Reply

1 Name of the Proponent | Shree Bharat Singh Bhakuni, S/o Shree Anand Singh Bhakuni
R/e- Tehsil Road, Bageshwar, Dist.-Bageshwar.

2 | Project Site Near Pagna, Tehsil: Bageshwar, District - Bageshwar. =

3 | Project Site Coordinates | Latitude: 29°472.18°N to 26°47'5,98'N

. bt Longitude79°48'32 68°F to 79°48'28.46"F

4 | Type of project _..| Mining as per Schedule 1(a) of EIA Notification 2006

5 _ | Mine Lease Area .. 14944 Ha Aot

6 | Project Category as per | B1 |

............ _EIA Notification 2006 | i e it

I [NeworOngoingSite | NewSite ST oLl 2L '=

8 | Letter of Intent Letter of intent for grant of M.L. was issued vide lelter no.
1825/\VII-1/2018/121/Kh/14 dated 31/08/2018 over an area
of 4944 hect in Vilage-Pagna, Tehsil- Bageshwar,
Dist, ~ Bageshwer, Uttarakhand for 25 years.

g Method of Mining Opencast Semi Mechanized Method

10 | Total Mineable Reserve | 267294 MT LR

11 | Estimated Quantity 47782 TPA (ROM)

12 | Thickness of sail Varies from 0.2m ~ 0.3m.

13 | Mining Shall be carried | 945m RL-810m RL

out from

14 | Mine area under cluster | There is two other mines also present with in 500m of proposed
: mine site. The total of cumulative area of all mine lease area are
as follows:— !
8.No Mine Holder Mine Lease Area
{in ha.)
1, Jiten Singh Athani 3.809
e _ 2 Ganesh Datt Nainwal 13.996
16 | Slopes and ultimate face | Face slope of benches shall be 70° and the ultimate slope will
_ slope 98 be 45° . :
16| No. of Pits = 2 trial Pit 4
47 | Project CostEMP Cost | Poject cost 760 lacs.
EMP-Capitaj Cost¥ 10.5 Lacs
Recurring Coslt- T 6.4 Lacs/Annum
18 | Corporate Environment | 2 % of the project cost
! | Responsibility (CER) - S
118 | Whether any tree felling | No *

is involved

.......
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The SEAC during its meeting held on 16" March, 2021 had undertaken appraisal of the
above project. It has been found that the proposal is classified under Category B1 of E}A Notification
2008. The proponent has submitted PFR, EMP and other relevant documents as desired. After due
examination of the relevant documents/certificates submitted by the project proponent and additional
clarification furnished in response {o its observations earlier, SEAC has recommended the grant of
Environmental Clearance for the above project, subject to compliance of the EMP and other stipulated
conditions. SEIAA during its mecting dated 27" — 28" July, 2021 reconsidered the above proposal
based on the recommendation of SEAC. SEIAA observed that project proponent has submitted the
desired documents as sought by the Authority during its earlier meeting dated 8" - g April, 2021.

- After due examination and deliberation, the SEIAA Uttarakhand hereby accords Environmental
Clearance for the above project under category B-1 of EIA notification 2006 (as amended from time
to time) subject to the strict compliance with the General, Specific and other conditions mentioned

below:-

4~ General Conditions
1. The mining/extraction of mineral and progressive mine closure should be done as per the

approved mine plan. The mine plan should have validity till the mining period

2. The Proponent will ensure that mine site should have well demarcated safety zone i.e. mining
operation will not be carried out in the vicinity of 100 m from nearby bridges, educational
institution or structures of historical importance.

3. The project area shall be strictly used for the activities permitted. The workers will be strictly
instructed to not to enter in the adjoining forest and not to harm any wildlife and existing
vegetation for their various needs. No work shall be carried out after sunset )

4. The overall manpower will be restricted to bare minimum. Though mostly local labour will be
deployed, but for the essential manpower staying at site, not fuel wood based support will be
provided for cooking purpose. ; :

5. Sufficient numbers of dustbins will be provided to labourers for collection of their daily use
garbage, Bio-degradable & solid garbage will be collected in separated bins & proper disposal
of these garbage will be ascertained. :

6. At no stage mining shall be carried out after exhausting extraction of the estimated mineable
quantity as stated above.

7. The mining operation would provide local employment and bring economic benefits to local
population.

8. The Proponent should provide Eco-friendly toilets for the workforce. The workers shall be
directed to use the sanitation facilities provided at project site and instructed not to litter the
project site. Sufficient numbers of Bio-Toilets will be provide to workers at safe distance from

river flow bed,
8. Wild Animals being sensitive to noise, no project activities shall be carried out at night (sunset

to sunrise) time. :
10. All workers shall be imparted basic knowledge regarding the Do's and Don'ts of working
within Forest Areas.
11. Photography of the proposed mining site (preferably using Drone) should be done and
submitted to SEIAA along with half-yearly compliance report. ; P
12. The project proponent shall submit half yearly compliance report of stipulated conditions of
Environment Clearance in soft copy through PARIVESH PORTAL given link:
https://parivesh.nic.in. The compliance report shall also be e mailed to the Regional Office

in Dehradun in mge_f.gdg@gov. in

2- Conditlons for operation phase

1. The project proponent should advertise with basic detalls at least in two widely circulated local
_newspapers, within seven (7) days of the receipt of the clearance letter informing that the project
has been accorded environmental clearance by the State Environment Impact Assessment
Authority, Dehradun and a copy of the same be sent to the Regional Office of Ministry of
Environment, Forest and Climate Change, Government of India located at 25 Subhash, Road
Dehradun. it

2. The legal status of the mining lease area shall remain unchanged and the Environment
Clearance shall remain co-terminus with lease period. The mined lease area shall not be used
-for any purpase other than that specified in the proposal.

3. The mining/extraction of soapstone shall not be done without approved mine plan from
designated authority. The mine plan should be revised every 5 years and no fresh mine plan
shall be prepared without site inspection by designated authority. 3 i

4. The boundary of the mined lease area shall be demarcated on ground by erecting pillars, each
inscribed with its serial number, DGPS coordinates, forward and back bearing, and distance from
adjoining pillars etc. This demarcation will be ensured by the Revenue Department. A bench
mark will be established to monitor depth of the mining. A safety zone of 7.5 mt (surrounding the

mine site) shall be left free from mining. :
.
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The mining shall be carried out by open cast Semi mechanized method without adopting drilling
and blasting operation. The use of hand held mechanically driven equipment is permitted. The
use of any electrically driven machinery shall remain prohibited and only hand held tools shall be
used for extraction of the mineral,

Soapstone mining shall be carried out during sunrise to sunset period only. It shall not involve
felling of trees and clearance of vegetation. There shall be no permanent construction at the site
except temporary erection of first aid room, office, store, drinking water shed, rest shelter etc.

The process of mining and quantily of extractable mineral and subsequently progressive mine
closure shall be as per the approved mine plan. The mining operation shall be carried out from
Upper level to Lower level by formation of benching pattern. The maximum height of benches
shall not exceed 1.5 mt and ultimate pit slope shall be kept at 45 degrees.

The maximum permissible depth for mining of soapstone shall not exceed 8 meters or depth of
ground water table whichever is less. During first five years of mining lease the depth of mining
shall not exceed 3 meters. Mmmg beyond 6 meters will be considered after site vlsut by SEAC.
Extraction of minor mineral is permitted from 1% October of every year to 15" June of the
subsequent year. It shall be ensured that no mining -activity Is carried out durirzg the monsocn
season. Workers should be advised and protected agamst flash flood during 1% June to 15™ June
and 1* Oct to 31™ Oct during which there may be rains in the hills.

Reclamation of the mine lease area shall be through back filling, stabilization and cultivation. The
waste and top soil generated during mining shall be temporarily stacked in external dump which

.will be subsequently vacated and back filled in mined out pits. The waste generated In the area

will be backfilied during rains and land made suitable for cultivation. Back filling shall be done ina
retreating manner from Lower level to Upper level. Mining activity and back filling shall be done
simultaneously once space is available.

No disturbance to natural drainage system around the mining lease area shall be done. No
mixing of wastes is allowed. The dump site shall be kept away from the nearby nallahs/water
bodies and maintained at a distance of at least 100 meters. The external dump shall be protected
against slide/slip by adopting suitable mechanical and vegetative measures. Proponent should
construct a retaining wall, along the nallah side, with suitable height to protect soil erosion. The
construction of toe wall, check dam and planting of grass species/soil binding dwarf species in
dump yard shall be done.

The project proponent shall undertake transportation of mineral from pit head to read head
manually or by mule. Further it shall strictly adhere to the norms of Transport Department in
refraining from use of polluting and less fuel-efficient vehicles for transporting extracted minerals
to final destination. There shall be no over loading of vehicles as against standard norms fixed by
Central Government/State Government/Hon'ble Courts from time to time.

The project proponent shall regulate and maintain record of the quantity of soapstone extracted
during a season. The monitoring shall be ensured by Mines Department/District Administration
from time to time.

There shall be no labour camp in the mining lease area for the labour engaged in mining of
soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source of
energy to avoid any pressure on adjoining forest land

Proponent should submit surface water quality and ambient air quality monitoring report as
committed in EMP, with suitable parameters.

Under corporate social responsibility proponent should develop community services such as
drinking water, education, housing, sanitation, health, safety and medical facilities, public
transportation and communication, social welfare etc.

The proponent shall erect eco-friendly mabile toilets for the workforce at site and shall ensure

~ disposal of sclid waste as per the existing provisions/rules/guidelines.

18.

Minimum 5000 piants will be planted in nearby Van Panchayat first and second year followed by

* their maintenance in the next three years, The species selection shall be site specific and cater
" to the demand of the Van Panchayat. The Divisional Forest Officer, Bageshwar shall ensure the

A0

20,

e 1

compliance. Besides this the proponent shall develop § meter wide dense plantation of shrubs
around the mining site.
The Geology and Mining department shall identify an agency for regular/periodical monitoring of
quality of ground water of existing hand pumps and tube wells in the vicinity of the mining site.
The project proponent shall formulate a transparent and unbiased procedum for engagement of
laborers for sustainable extraction of the minerals from the mining lease area. The project
proponent shall ensure that maximum local fabour be engaged and hence opportunities of
employment be pravided. The project proponent shall follow all safety measures for labour force
engaged in accordance with relevant Acts/Rules.
The project proponent -shall prepare the plan of mining in conform]ly with the mine lease
conditions and the Rules prescribed in this regard thereby clearly delineating the ‘No Work Zone'
in the mine lease area i.e. at least 100 mt distance from Nallahs/Water Bodies, bridges,
eduoat:onat institution or structures of historical impartance.

{&/ 3

L RN IR ae e A W AR L




22,

23.

24,
25,

28.

27
28,

59

Effective safeguard measures, such as regular water sprinkiing shall be carried out ir{ critical
areas prone to air pollution and having high levels of particulate matter such_as Ioa.zdlng ar}d
unloading point and all transfer points. it shall be ensured that the Ambient Air Qualfgy
parameters conform to the norms prescribed by the Central Pollution Control Board in this
regard.

Thge project proponent shall provide protective respiratory devices to workers working in dusty
areas and they shall also be provided with adequate ftraining and information on safety and
health aspects. Periodical medical examination of the workers engaged in the project shall be
carried out and records maintained.

The proponent shall provide eco-friendly mobile toilets for the workforce at site and shall ensure
disposal of solid waste as per the existing provisions/rules/guidelines.

The project proponent shall ensure compliance to provisions of the all Acts, Rules, Regulations
and Guidelines, for the time being in force, as applicable to the project

Photography of the proposed mining site as well as the plantation sites undertaken by the project
proponent showing GPS coordinates should be done (preferably using Drone) and submitted to

- SEIAA and regional office of MoEF&CC, Gowvt of India at Dehradun along with half-yearly

compliance report.
Project proponent will strictly comply with EMP/EIA,
Project proponient will have to submit EMP/EIA report to Mining Department {Lessee) and

Pollution Control Board before getting work order/Consent to Established or Operate,
29,

The project propenent shall submit half yearly compliance report of stipulated conditions of
Environment Clearance in  soft copy through PARIVESH PORTAL given  link:

hitps:/iparivesh.nic.in.

3- Entire Operation

1) The Environmental Clearance is being granted for mining/extraction of Soapstone in the

2)

3)

4)

5)

6)

approved Mine Lease Area, Legal status of the mining lease area shall remain unchanged and

the Environmental Clearance is being granted only for the lease period. The mined lease area
- shall not be used for any purpose other than that specified in the proposal.

The maximum permissible depth for mining of Scapstone shall not exceed 6 meter or depth of
ground water table whichever is less. During first five years of mining lease the depth of mining
shall not exceed 3 meters. Mining beyond 6 meters ghall be grénted after site visit by SEAC,
However, Authority may also visit the site in operational phase, whenever it is found to be
hecessary. :
Reclamation of the mine lease area shall be through back filling, stabilization and cultivation. The
waste and top soil generated during mining shall be temporarily stacked in external dump which
will be subsequently vacated and back filled in mined out pits. The waste generated In the area
will be backfilled during rains and land made suitable for cultivation. Back filling shall be donein a
retreating manner from Lower level to Upper level. Mining activity and back filling shall be done
simultaneously once space is available. T B
The dump site shall be kept away from the nearby nallahsiwater bodies and maintained at a
distance. of at least 100 meters. The external dump shall be protected against slide/slip by
adopting suitable mechanical and vegetative measures. The construction of toe wall, check dam
and planting of grass species/soil binding dwarf species in dump yard shall be done as given in
mining plan. Sl -
The project proponent shall undertake transportation of mineral from pit head to road head

‘manually or by mule. Further it shall stricly adhere to the norms of Transport Department in

refraining from use of poliuting and less fuel-efficient vehicles for transporting extracted minerals
to final destination. There shall be no over loading of vehicles as against standard norms fixed by
Central Government/State Government/Hon'ble Courts from time to time. ;

The project proponent shall regulate and maintain record of the quantity of Soapstone extracted

during a season. The monitoring shall be ensured b}f“ Mines Department/District Administration

5 from timé to time.

»r)

8)

; .9.}

There shall be no labour camp in the mining lease area for the labour engaged In mining of
Soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source of

energy to avoid any pressure on adjoining forest land.
The project proponent shall formulate a transparent and unbiased procedure for engagement of

labourers for susOtainable extraction of the minerals from the mining lease area. The project

proponent shall ensure that maximum local labour be engaged and hence employment
opportunity provided. The project praponent shall follow all safety measures for labour force
engaged in accordance with relevant Acts/Rules. : :
Under CER, Project Proponent apart from other activities, will also install Solar lights and
distribute forest fire fighting equipments to the local groups (Mahilamangal dal/Yuvakmangal

53 dal/Vanpanchayat) in the adjoining villages close to forest areas in consultation with local Forest
- Officials. : = . '




60

10) The project proponent shall provide protective respiratory devices to workers working in dusty
areas and they shall also be provided with adequate training and information on safety and
health aspects. Periodical medical examination of the workers engaged in the project shall be
carried out and records maintained.

11) The project proponent shall ensure compliance to provisions of the all Acts, Ruies, Regulations
and Guidelines, for the time being in force, as applicable to the project.

12) The above environmental safeguards shall be impiemented in letter and spirit. The project
proponent shall establishEnvironment Monitoring Cell and also*submit six monthly compliance
reports to this Authority and regional office of MoEF&CC, Govt of India at Dehradun.

13) The SE!AA reserves the right to include additional safeguard measures if found necessary and
also to take action including revoking of the EC granted under provision of EIA Notification 2008,
This EC is being granted subject to compliance of Hon'ble Court Orders issued from time to time.

14) Any appeal against this Environment Clearance shall lie with the National Green Tribunal, if
preferred, within a perlod of 30 days as prescribed under relevant section of the National Green
Tribunat Act, 2010.

15) If it is found that if conditions laid down by the Authority are violated, the Authority may suspend
or cancel this Environmental Clearance.

4- Specific Conditions:- (To be followed by Director Industry, Geology and Mining Unit, Govt.
of Uttarakhand).

1- Mining and Geology department of the State Government should recalculate the maximum
production levels and inform the Authority accordingly.

2- A study shall be carried out at least in over a year through mines and geology department to
avoid over exploitation of mineral, which may adversely affect the dynamics of site. A copy of
said study report shall be submilted to the Regional Office of the Ministry of Environment,
Forest and Climate Change at Dehradun and SEIAA, Uttarakhand.

3- The Geology and Mining unit of Industry Department shall identify an agency for
regular/periodical monitoring of quality of ground water of existing hand pumps and tube wells
in the vicinity of the mining site. :

4- Digital processing of the entire lease area using remote sensing technique should be done by
Geology and Mining department regularly and report should be submitted to the Ministry of
Environment and Forests, Regional office at Dehradun and SEIAA, Uttarakhand.

In view of the COVID-19 scenario, social distancing at work-place shall be maintained, and such
other conditions and safeguard shall be ensured as directed by Government of India, Government of
Uttarakhand and concerned District Magistrate from time to time. :

} : Your's Fajthfully

F
(Sushanté{ mar Pattnaik)
Member Secretary,
SEIAA, Uttarakhand
" No-2.S5G  01(95)/2019 dated- as above
Copy for information and necessary action to-
APCCF, Regional office (Central) MoEFCC Gout of India, 25 Subhash Road, Dehradun.
Additional Chief Secretary, Forests & Environment, Government of Uttarakhand, Dehradun.
Director Industries, Geology & Mining Unit Govt of Uttarakhand Dehradun
District Magistrate, Bageshwar. '
Member Secretary, UEPPCB, IT Park Dehradun.
Divisional Forest Officer, Bageshwar, Forest Division Bageshwar.
Guard File for uploading in Parivesh Website,

NeOOREN

{Sushanta Kumar Pattnaik)
Member Secretary,
SEIAA, Uttarakhand
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oy - HEAD OFFICE
I Uttarakhand Pollution Control Board
17 “Gaura Devi Paryavaran Bhawan”

46B, IT Park, Sahastradhara Road, Dehradun (Uttarakhand)

Web : www.ueppeb.uk.gov.in, E-mail : msuk /it
Ph. No. 2976157, 2976158, 2607092

UKPCB/HO/Con/ B-19572022/ | ) 4y Date : [J]10.2022
REGD. POST
To,

Shri Bharat Singh Bhakuni,
S/o Shri Anand Singh Bhakuni,
Tehsil Road, Distt. Bageshwar.,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAFID-31120 Application No. - 2243169
CCA (Renewal) Date :- 25.03.2022

CCA is hereby granted to Shri Bharat Singh Bhakuni, S/o Shri Anand Singh Bhakuni for mining
of Soapstone at Kh. No. 1932, 1942, 1950 and others, Vill. Pagna, Tehsil & Distt. Bageshwar
subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the orders that may be made
further and subject to following terms and conditions :-

1. This CCA is granted for the period upto 31.03.2027 and valid for mining of following
product(s) with Capital Investment/Net Assets Values ¥ 60.0 Lacs. -

S. No. Last CCA Present CCA (Renewal)
Product Quantity Product Quantity
(Per Year) (Per Year)
1 Soapstone 14557 MT | Soapstone 14557 MT

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage Nil Nil
(ii) Trade Effluent Treatment and Disposal := ........................ . s NI N o)

(iii) Sewage Treatment and Disposal :- The applicant shall provide comprehensive Septic
Tank/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act :-
(i) The applicant shall not use any fuel.

(ii) Unit has to maintain ambient air quality and ensure that the same be kept within norms
as prescribed under Environment (Protection) Rules, 1986.

(iii) Unit has to follow ambient noise standards for night and day time as prescribed for
respective areas/zones which are as follows :-
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Standards | Industrial Area Commercial Area | Residential Area Silence Zone
lf"f : Noise | pay | Night | Day | Night | Day | Night | Day Night
;;fA) Le;n '_time time time time time time time time
75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :- There shall not be any hazardous waste, hence this rule is not
applicable.

This CCA is valid for Mining of Soapstone by the process of Open cast semi mechanized
method without adopting drilling & blasting operation only.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

" Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

emier

ol y

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwani, Distt. Nainital for

information and compliance of the same.

E'nvimnmcﬂtli{gi;eer

b{C P
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Annexure

Specific Conditions:

L.

2.

16.
17
18.
19,
20.
.
22,

23,

The Occupier shall under take mining in conformity with approved Mining Plan with the
conditions and Rules prescribed in this regard, and instruction issued time to time.

The Occupier shall make permanent piller(s) along the boundary of the mining area and shall
display details as- Name of Occupier, Lease Date & Validity, Lease Area etc. at prominent
place.

The Occupier shall ensure that whatever deployment of labour attracts the Mines Act, the

transfer points,

The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that dye to this activity the hydro-geological refine of surrounding area
shall not be affected.

Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehicles
carrying the mined material/over burden shall not be overloaded.,

The Occupier shall take ali precautionary measures during mining operation for conservation
& protection of endangered fauna & flora etc,

No change shall be made in mining technology and scope of mining work without prior
approval of competent authority.

Mining shall be carried out in stipulated time and duration as permitted by competent
authority,

The Occupier shall comply with the directions/instructions issyed by the competent authority
from time to time. : '

The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously,

The occupier shall comply with the Environment Management Plan and shall execute
proposed environment Mmanagement activities, scrupulously,

Overburden generated from the mining process shall be managed and restored as per approved

Closure Plan duly approved by the competent authority. In case of non-compliance, this CCA
shall stand withdrawn.

The Soapstone mining capacity shall not exceed the mining capacity as permitted by the
Directorate of Geology & Mining, Uttarakhand.

The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued by this
Board. : '

Mining and other allied activities shall be carried out such a way so that ambient air quality of
the area does not exceed the prescribed limit,

The Occupier shall strictly adhere to the provisions of the Water Act, Air Act, Environment
(Protection) Act, and Rules/Notifications made thereunder.

The applicant shall strictly avoid the usage of single use plastics in the premises as per

~ the list of banned single use plastics mentioned in the notification of MoEF&CC,

Government of India dated 12.08.2021 and notification of Uttarakhand Government
issued vide letter no, 84/XXVIII«-1-»20—-13(II)I2{)01 dated 16.02.2021. 07’

.3
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General Conditions:~

L

=

11.

12

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least
once in a three month from the laboratory recognized by the MoEF&CC and shall report to
the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use any
new or altered outlet for the discharge of effluent or gases emission or sewage waste from the
unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report
of stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is
found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant.
The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be
leak-proof.

The industry shall provide “Inspection Book” at the time of jnspection to the Board’s officials.
Whenever due to any accident or other unforessen act or event, such emission occurs or is
apprehended to oceur in excess of standards laid down, such information shall be reported to
the Board’s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only. _

In case of any damage to the agriculture productivity, human habitation ete. by the operation
of industry, it shall be imperative to stop production in the industry with immediate effect and
such information shall be reported to Board’s offices. The industry shall be liable to pay
compensation also in such cases as decided by the Competent Authority.

The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/ production capacity/manufacturing process/capacity enhancement ete. or any change in
effluent discharge point or emission point.

The Board reserves the right to revoke/add/ modify any stipulated condition issued along with
CCA, as may be necessary.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

waste without permission of Board.

Envimnm
ICaps
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L Reglonal Office a
—— Uttarakhand Pollution Control Boarg
Awas Vikas Colony
wesnce . Haldwani
Analysis Report on Surface water
Name of River/Lake Saryu River
District-Bageshwar
Sample Collected by Dr. D.K Soni Dr. D.K Joshi
' (R.D CPCB) (R.O UKPCB)
Smt. Monika Sh. Virendar Kumar
(SDM Bageshwar) . (DGM Bageshwar)
- Date of Collection of Sample 06.12.2023
Date of completion of analysis 13.12.2023
Sampling point D/s of Bharat Singh Bhakuni Mine, Pagna
" District-Bageshwar
S.No. Parameters Values Test Method -
1 Colour Colourless Visual
2 Odour Odourless Sensory
3 Temperature(°c) 10 By Thermometer
4 pH 7.39 Electrometric -
g E Conductivity (tmohs/cm) 320 Electrometric
6 BOD (mgiL) 1.4 Titrimetric Method
. COD (mgiL) ' 5.0 . Dichromate Reflux
8 Hardness (mg/L) as CaCO; 262 EDTA method :
8 Calcium (mg/L) as CaCOs 146 EDTA metf:lod
10 Magnesium (mg/L) as CaCO; 116 ' o Ca!c‘uiat-ion
182 Visual titration
1 Alkliniy (mgi) 15 Argentrometric
12 Chloride (mgiL) e Electrometric
13 Total Dissolved Solids (mg/L)

o

i] ; L M{ . 3 - Of ]ce
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